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Part IV—Section 2

Tamil Nadu Acts and Ordinances.

:
‘ : The following Act of the Tamil Nadu ch‘islalive Assembly received the assent of the
E President on the 28th December 2001 and is hereby published for general information:—
E 1 ACT No. 26 OF 2001.

An Aet further to amend the Anna Universin: Act, 1978.

Bu. it enacted hy the Legislative Assembly of the State of Tamil Nadu in the Filty-second

i3 . - -

Year of the Republic of India as follows;—

j . (1) This Act may be called the Anna University { Amendment) Act, 2001. Nhort utle und

comnnee-
(2) It shall come into force on such date as the Siate Government may. by nient.
mtification. appoint. '

il Nadu At 2. After section 1 of the Anna Univcrsi'ty Act, 197€ (hereinafier referred to as the ln.wnipn of new

b pRor 17y principal Act), the following section shall be inserted, nomely:— sesligleds
- “1-A. Application of this Act.---This Act applies lo--
(a) all constituent collepes:

e (h) all colleges and inatinnions decmed 10 be affiliated (o, or approved by,
e ihe University under this Act;
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. . 6] vl colleges und fnstittions situnte withiu the Unlveisity srea and
affillated to. or approved by. the Universlty in secordance with the provisions of this Act
or the statutes, ordinances aad regulations made thereandee.”,

i v - LI
3. In section 2 of the principal Act, >~ 2
(1} clpuae () shall be renumbeted as clause {au) and before clavse (un) 85 50

redumbered, the folfowing clause shull bé 5n5€.‘rlt’d."n'umcly:.—.-v \

“(a) " affilisted collcge" means any college or institution, sitte within the
Unlversity arca and affilisted 10 the Univarsjty and- providing courses of stwdy in
engincering, technology and allied sciences for admission te the examinations for
degrees, diplomas and other academic distinctions of the University and includes a
college deemed to be affiliated 1o the University under this Aot and incledes an
auvlenomous collepe;";

(2) after clausc {(ua), the following clauses shall be inscried, numelyi—

"(ab) “approved college” means any college situate within the University
area and approved by the University and providing courses of study for admission to the
cxaminations for titles and diplomas of the University and includes a college decmed to
be approved by the University under this Aet:

(ac) "avtonoinous college” menns auy coliege designated as an autononions

college by or under the Statutes; - ol '

(ad) "Chaitnun” means the biead of the fuculty:

(ae) "college” means a college or institution cstablished or maintained by o1
affiliated to the University and providing any course of study or training in cngineering,
technology and allied scicnces for admission to the cxaminalion for degrees. diplomas
and other academic distinctions of the Universiwy:":

{3) for clauses (b), {c) and (d), the following clauses shall be substituted.
namely;- '

“(h) “constitucnt college " means every college and instirution specilied in
Schedules 1, 1-A and I-B; '

() "Dean” means the head of constituent college;

(d) "Director" means the head of research and development or the head of
TYEry centre of Advanced Stucy, us may be prescribed:"': -

' (4) afeer clause (41), the following clause shall be inseried, naniely:—-
"(ka) "Principal” means the head of an affiliated college:";
(5) afier clause (1), the following clause shall be added, ramely:-—

"(m) "University area" means the whole of the State of Tamil Nadu excludmg
the Annamalai Nagar as defisnied in clause (@) of scetion 2 of the Annamalai University
Act, 1928 (Tamil Nadu Act | of 1929).".

4. Inseci;on 3 of the principal Act. sub-sections (3} and {4) shall be omiued.

5. fn section 5 of the principal Act. after clause (ab), the following clauses shall be
added, namely:—

"{uc) to affiliate colleges 10 the University under condilions prescribed and o
withdraw such affiliation:
Provided that no coilege shall be affiliated 1o the University uniess the permission

of the Government to establish such college has been obained and terins and conditions,
il any, of such permission have been complicd with:
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{add) v npprove lnstiutions providing vaining Tor whmission 1o the examinations
for degrees, diplomus and other academic distinetlons of the Unjversity under conditions
prescribed ond 1o withdraw guch approval:

Provided that no ingtitution shall be npproved by e Liniversity nnless the permisalon
of the Government tw establish such institution has been abiained and the terms and
conditions, if ony, of such permission have been complied witli;

(ne)hdesignate any college ns an autanomaus college with e prior conenreence
abthe Govermment ander canditions preseribed nnd 1o cuneel sneh ' - denntion;

Caof} 1o conddaet evihimtinog on ispecion ol W colliges we yeguteed tnterval ul
otk wirttuhle weonon un presenthed o mprve sendemie on i ol the.colloges,

(g} oo munlior veadembeully und sdmininirntively she affilioted colleges in order
to preicribe the conirol mechanism to nchieve academic excellence.”.

Insertion uf new

6. Afer section 5 of the principal Act, the follawing seetion shall be inserted,
scetion 3-A,

namely:—.

"S-A. Colleges nor 1o be uffiliuted 10 uny other Universiy.—- No college
within the University arca shall be affilisted 1o any University othér than the Anna

University.".
7. In scction B of the principal Act,— . AT::::LT:' of

(1} for clausc (5). the following clause shall be substituted, namely:—
"(5) The Chairmen of Facultics,":

{2) inclause (7), the word “and" shall be omitted:

(3) after 2lause (7). the following clause shall be inserted. namely:—

"(7-A) The Coptroller of Examinations, and”.

8. In section 13 of the principal Act.— + Amendment of
section 13,

(1) in the marg.ral heading, for the expression "Directors”, the expression
"Chairmen” shall be substituted; |

{2) for the expression "Director”, the expression "Chairman of a Faculty” shall
be substituted. |
|

Insertion of new

9. After section 13 of the principal Act. the following section shall be inserted, on af ne\
seciion N,

namely:-—

"15-A, The Coutroller of Examinations.— (1) The Controller of Examinations
shall be an academician in the field of engineering, technology and allied sciences and a
whole 1ime officer of the University appointed by the Syndicate on such terms and = |
conditions as may be fixed by the Syndicatc. ’

(2) The -Controller of Examinations shall hold office far a period of three
years and shall be elipible for re-appointment for a further period of three years:

Provided that no person appointed as Controller of Examinations shall hold office
on attaining the age of superannvation.

(3) The Comroller of Examinations shall exercise such powers and perform l.
such functions and discharge such duties as may be prescribed in the statutes.”. - H

V-2 Ex. (865)—1a ' i
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10. 1n #cction 17 of the principal Act,—
(1) for gub-section (2). the following sub-scction shall be substituted. namely:-

"(2) The Syndicate shall, in odditlon 1o e Vice-Clitneellor, consist of ihe
following rmembers, pamly:--—

Class | - Ex-officla Members, ]
{1} The Seeretary o Government, i-charge of Higher Education:
(2) The Sceretary 10 Guvernmeny, in charge of Industries:
(" The Scerctary 10 Governmeni, in-charge of Information Technology;
(4) The Secretary 10 Govermment, in-charpe of Luw: and

{5} The Director of Technical Education.
Class IT - Other Members,

(1) Two members fram among the Deans nominated by the Chancellor on the
fecommendatien of the Vice-Chanceljor;

{2) One member from among lh‘:: Chaicmucn of the Facultics neminated by the
Chancellor on the recommendation of the Vice-Chancellor:

(3) Twa members trom among the Professors and Heads of the Departments
of the constituent colicges, nominated by the Chancelior on the recommendation of the
Vicc‘Chancellor;

(4) Onc member from the Directors of various centres of the University
nominated by the Chancelior on the reconunendation of (he Vice-Chancelfor;

(5) Four members representing ‘public and private sectors, industries and
rescarch institutions having specizl knowledge and practical experience in indusiry and
commerce, nominated by the Chancellor on the tecommendation of the Vice-Chancellor:

(6] Two members elected by the Academic Council from amoeng (s
members—one from among the members belonging 1o the constituent colleges and one
from among the members belonging to the affiliated colieges:

(7) Four n'uembcrs from amons the senior Professors and Principals of the
2ffiliated colleges ncminated by tbe Chancelor on the fecommendation of the
Vicc-ChanccHor; and

(8) Onc memter elected by the Members of the Legislative Assemibly of the
State {rom among themsclves. ",

(2) in sub-seetion(3-A), inclause (i), forthe expression “Secretary to Government,
m-charge of Education or the Secretary to Government, in-charge of Health and Family

. Welfare”, the cxpression “Secretacy tg Governnent, in-charge of Higher Education, or

the Secretary o Government, in-chatge of {ndustries, or he Sccretary to Government,
in-charge of Informat ion Technology, or the Secretary to Govertiment, in-charge of Law"”
shall be substituted. [

I1.In section 17-A of the principal Act, in sub-cectipn {2}, for clausc (i), the
following clause Shall be substituted, namaly:—

(1) ex-officio members referred to in section | (2}, Class-{; and",

12,10 section 19 of the principal Act_ in sub-section (2). for Ihe expression "Dean”,
the expression “"Chairmgn shall be substituted.

BT S
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13.In secton 29 of the princinal Acl.-
(1) in clause (x), the following cxpression shil) he added at the end, namely;—
“nud affiliated collepes or institutions:";
(2) afer clause (xvi), the following clnuses shall Le inseried, namely:—
"(xvi-n) the conditions of affilintion of colleges to the University:

(xvi-b) the manncr in which, and the conditions subject to which, a college
may be designated as an autonomous college or the dusignation of such college may be
cancelled and the matters incidental to the adminlsiration of autonomous colleges.
including the constitution or reconstitution, powers and duties of Standing Commitica on
Academic Affairs, StafT Council, Bourds of Studies ond Boords of Examinerg:".

14.1n section 31 of the principal Act, in sub-section (1), for ¢lause (i), the following
clause shall be substituted, namely:— '
“(i) the admission of the students 1o the University, its constituent collepes
and to its affiliated colleges;".

15.1n section 33 of the principal Act,—
(1) in sub-section (1),— ,

(a) for the expression “the callege of Engineering, Guindy, Chennai", the
cxpression "the College of Engincering, Guindy, Chennai, specified in Schedule I shall
be substituted;

(b) for the expression "Schedulc I" in two places where it occurs. the
expression "Schedule I-A" shall be substituted; i

(2) ‘in sub-section (2), for the expression "the College of Enginecring, Guindy,_
Chennani and the institutions specified in Schedule 1", the expression "the Collége of
Engincering, Guindy, Chennai specified in Schedule [ and the institutions specified in
Schedule I-A" shall be substituted.

16.1a scction 34 of the principal Act,—

(1) for the expression “the College of Enginceriag, Guindy, Chennai”, in three
places where it occurs, the expression “the College of Engincering, Guindy. Chennai

specified in Schedule I shall be substituted;
(2) forthe expression "Schedule I”, in two places where it occurs, the expression
"Sclhiedule I-A" shall be substituted.
17.1n section 36 of the principal Act.—
(13 for the expression “Schedule-1", the expression "Schedule I-A" shall be
substitated:

(2) for the expression “the College of Engineering. Guindy. Chennai”, in two
places where it occurs. the expression “the College of Vnginecring, Guindy, Chennal

specificd in Schedule 1 shall be subslituted.
18. Al"or Chapter-VIH1 of the principal Act, the iollowing Chapter shall be inserted,

nanwely:-

- CHAPTER-VIIL-A.
TRANSFER OF UERTAIN OTHER COLLEGES, EAPLOYEES AND FUNIS,

38-A. Certain dets nol ro apply.—(1) Subject 10 the prm'isions'of sub-seclions (2)
ta (6). the Chennai University Act, 1923 (Tamil Nadu Act VIl of 1923), the M'adun-u-
Kamaraj {‘niversity Act. 1965 (Tamil Nadu Act 33 of 1965), the Bharathiar University

Amendmeny of
section 29,

Amendment of
section 31,

Amendment of
section 33.

Amendment of
seclion 34.

Anmcndment of
scotinn 36.

Insertion ol new
Chapier-VHI-A,
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Act, 1981 (‘Tamed Nadu Act ) of 1982). the Dhorathidagan Universlty Act, JOKT (T guil
Naodu Act 2 of 1982), the Manonnaniam Sunduranar University Act, 1990 {(Tamil Nady
Act 317of 1990) and the Poriysr University Act, 1997 (Tumil Nudu Act 45 of 1997)
(hereafter fn this section referred 1o as the University Acts) shall, wath effect onand from
the dute of the commencement of the Anna Universily (Amendment) Act, 2001 (hereinafier
referred to os the notified dote), cemsc to apply In réspect of every colicge and ipstitution
10 which this Act applies.’ , i

(2) Such cessor shall not affegt—

(@) the previous operntion of the Universily Acts in respect of the colleges
and jnstiutions referred to in sub-ssction (1):

{#) any penaly, forfeiture or punishment incurred in respect of any offence
committed against the University Acts; or '

(c) any investigation. Jegal proceedings or remedy in respect of such penalty,
forfeiture or punishment and wny such investigation, egal proceedings or remedy may be
instituted, continued or ¢nforced and eny such penalty, forfeiture or punishment may be
imposed as if the Anna University (Amendment) Act, 2001.had ot been passed,

(3) Notwithstanding anything contained in sub-section (1}, all siatates, ordinances
and regulations made under the Univérsity Acts and in force on the notificd date shall, in
S0 far s they are not inconsistent with the provisions of this Act, continue to be in force
in respect of the colleges and institutions referred to in the said sub-section (1), umil they
are replaced by statutes, ordinances and regulations made under this Act.

(4} Notwithstanding anything contained it this Act, the statutes, ordinances and
regulations continued in force under sub-section (3) or made under this Aci, eYery person
who immediately before the acedemic year 2001-2002 was a student of a college or
ingtilntion within the University areas affjlisted 10, or approved or mairtained by, the
Chennai, Madurai-Kamaraj, Bharathiar, Bherathidnean Manonmaniam Sundaranar and
Periyar Universities or was eligible to appear for any of the exatninations in engincering,
technology and allied sciences of the said Universities, shall be permiited 1o complele his
course of study in the retpective Universities; and the Anna University shall make
arrangements for the instruction, teaching and training for such students for such period
and in such manncr as may be determined by the Anna University, inaccerdance with the
course of study, in the respeclive Universities, and such students shal), during such
period, be admitted to the examinations held or conducted by the respective Universities
and the comespanding degree, diploma or other scademic distinctions of the Universities
shall be conferred upon the qualificd students on the result of such examinations, by the
Universitics concerned.

(5) Ali colleges within the University arca which immediately before the notified
dnte,— .

'(uj continue to be affiliated to, or recognised by. the Cheenai.
Madurai-Kamaraj. Bharathiar, Bharathidasan, Manonmaniam Sundaranar and Periyar
Universitics; and .

{#) provide courses of siudy for admission (o the examinalion for degrees and
dipfomas of the Universities specified i clause (a).

shall be deemed 10 be colleges affiliated to the Anna Universily under this Act and the

< .

provisions of this Act shali as far as mizy be, apply accordingly.

(6) Subject to the provisions of sub-section (2) but without prejudice to the
pravisions of sub-sections (3} to (5), anything done or any action taken befoare the natified
date under any provisions of the University Acts in respect of any arca 1o which the
provisions of this Act apply shall be deemed 10 have been done or taken undec the
correspondin nrevisions of this Act and shall continue 1o have effect accordingly unless
and mtil superseacd by anything done or any aclion laken under the corresponding
pravisions of this Act.




i s -_. i

-

B T e R e i - LGS s e b, gl i e b i

.._I -

e = hse af AR N P RASRS FeCEmrr v A LSS NS W A As  AsPE B AN RVLANAS LY, BAn U

jﬁf.,‘u,,u ¥

drter &3

Amendment of

scclion 44,

= Amnendment of
Schedule )
und inscrtiun
of new
Schedules,

Ameadment of
Schedule 1.

Anns University suchamountas the Governmenm may. in cansultation with the Universin
concerned. specify.

(2) The emount pn Abic under subaeciion )i shall be i s 2 un o the amennit
Wernfesee? grony Aty “0.00
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#here it necurs. the capression "Schedules | JeA and I P shull ne substiuuted.

20. In scction 44 of the principal Act, for the expression “the College of Enginecring.
Guindy, Chennni and the institutions specified in Schedule 1", the cxpression “the
Collepe of Engineering, Guindy, Chennai specified in Schedule 1and the institutions in
Schedule [-A™ shall be substituted.

21. (1) Schedule I to (he principal Act shal! be renunthered us Schedule I- A and in
Schedule 1-A as so re-numbered, the expression "and 3 (3)" shall be omitted.

(2) Before Schedule 1-A as so renumbered, the following Schedule shall be
inserted, pamely:- -

"SCHEDULE-)
‘[Sc'e—scclion 2 (b)]
1. The College of Engineering, Guindy, Chennai,”.

(3) After Schedule I-A as so renumbered, the following bchcdulc shall be
inserted, namely:—

"SCHEDULE I-B,
[See-section 2 (b))
I 'i‘hanlhai Periyar College of Enginecring. Vellore.
II.  Alagappa College of Engincering and Technology, Karatkudi.
L. Govemment College of Technology, Coimbaiore.
IV.  Govemnment Coliege ol Enginc'ering, Tirunelveli.
V. Government College of Engineering, Salem.
VI.  Government College of Engineering, Bargur.”.
22.In Schec_l_ulc 11 1o the principal Act,—

(1) in the statutes excluding statutes 2-A and 9, for the expressions "Deans" and-
"Dean" wherever they occur, the expressions “Chairmen” and "Chairman" shall,

respectively, be substituted;

(2) afler stafute 2, the following statute shall be inserted, namely:-

"2-A. Deans of constituent Colleges.— (1) Every Dean shall be appointed by
the Vice-Chancellor from among the Professors in the University for a period of three
years and he shalf be eligible for re‘appom!m:m

‘. Provided that a Dean on auaining the age of superannuation sholl cease to hold office
as such.

(2) When the office of the Dean is vacam, or-when the Dean is, by reason of

" illness, absénce or any other cause, unabie 10 perform thie duties of his officé, the duties

ol his office shall be performed by such persons as the Vice-Chancellor niay appoint for
the purpose.
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WR-B Tronsfes of certain collegos to Upiversiin - (1Y Nawwithsinnding aaytinng
contasncd in the Chennai University Act, 1923 (Tamil Nadu Act VI of 1923), the
Madurei-Komnraj Universiy Act, 1965 (‘T Nadu Acr 33 of 1965). the Bhorathinr
University Ac 1981 (Tamil Nadu Act 1 of 1982). the Manonmaniom Sundaranar
University Act 1990 (Tamil Nadu Act 31 of 1990), and the Perivar University Act, 1997
(Tamil Nadu Act45 of 1997), or the statutes. yegulntions and orders made thereunder, on
and from the notificd dote, the colleges gpecified in Schedulef-B shall be transferred (o,
end mainigined by. the Anna Unlversity as the copstiluent colleges of that Unfvergity.

(2) On and from the notified date, the control and management of the collepes
specified i sub-section (1) and all propertics, nsucts and lisbilitics of the Goverpment in
relation thereto shull stund trapsferced io, nnd vest in, the University,

38-C. Transfer of certain enployees.—( 1) Every person, who immediately before
the notified date. isserving in the colleges specified in Schedule -B shall, ss from the said
date, become an employee of the University and shall cense (o be an employee of D
Governmenl.

(2) («1) As saon as may be, after the notified date. the Governmeat may. afler
consulting the Vice-Chancellors of the Aana University and the University conceinced,
dircct. by general of special order, that such of the cmployees of the University concerned
as are specified in such order shall stand allotted (o serve in conncction with the af{airs
of the Anna Uriversity with effect on and from such date os may be specificd in such

order;

Provided that no such order shall be issucd in respect of uny such employec without
his consent for such alletment, ’

{#) With effect on and from the datc specified in the order under clavse (a),
the persons specified in such order shal] become employees af the Anna University and
shall cease to be cmployees of the Universily concerned. '

{3) Every person refetred to in sub-sections (1) and (2) shall hold office under the
Anna Universily by the same tenure at the samc remuneration and upon the same rights
and privileges as to pension oc gratuity. if any, 2nd other madters as he would have held
the same on the notified date or the dale specified in the order under clause (a) of sub-
section {2), as the case may be, as if the Anna University (Amcndment) Act, 2001 had not
been passed.

(4) The liability to pay pension and grotuity to the persons referred to in sub-
sections (1) and (2) shall be the liability of the Anna Usiversity.

A8-D. Transfer of wccumulations in provident fiund aud otl er fike funds.~—(1) The
sums gt the credit of the provident fund accounts of the persons referred to in sub-section
(1) ol section 38-C as en the uotified date and of the persons referred 1o in sub-scetion
{2) of that section as on the date specified in the order under clause {¢) ol the said sub-
section (2) shall be transferred to the Anna University and the fiability in respect of the
said provident fund accounts shall be the liability of the Aana University.

(2} There shall be paid to the Anna Universily ow of the accumulations in the
superannuation fund and other like funds. if any. of the Chennai, Madurai-Kamaraj,
Bharathiar, Bharathidasan, Manonmaniam Sundaraaar. or Periyar Universities or, as the
case may be, of the Governraent, such amountsas have beencredited to the superannuation
fund or other like funds. if nny, on behalf of the persons referred to in sub-sections (1)
and {2) ol section 38-C. The amounts so paid shall form payt of the superannualion fund

“or other like funds, if any, that may be established by the Asna University for the benefit

of iis employces.

38-E. Paymenr of certuin moneys so the Ama Universify.--(1) The Chennai,
Madurai-Kamaraj, Bharathiar, Bharathidosan. Manonmaniam Sundaranar or Periyar
University, as the case may he. shall. out of its funds as on the notified date. pay 1o the

-




(3) The Denn hnlt hicve sueh pawers and functiong ns may be prescribed by the
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(3) in statie 9. for clanse (19, thye ollowmg clonse shall be substitmed,
—_— mrmely: ~

") The Academic Councl] shalt consist of the following members. nanicly:
Class £ - Fx-officlo Members.

(¢} The Vice-Chaneellor:

(M) The Deany;

(¢} The Chairmen of the Faculties:

(d) The Direcwr of Libruary of 1he University;

(¢} The Principals of all the Government Ajded Enginecring Collryes.
Class I - Otlier Members.

() Fificen members fromumony the Professors and Heads of the Departments
al the Universily, nominaled by the Chancellor on the recommendation of the
Vice-Chancellos; :

(£) Twenty-five inembers from among the Principals and Professors of the
affilioted Collepes. nominated by the Chancellor on the recammendation of the
Vice-Chancellor;

(/1) Five educationalists having proficiency in maiters relating to education,
research and educational administration, general and technical, nominated by the
Chancellor on the recommendation of the Vice-Chancellor:

() Six members from among 1he Chief Engincers or General Managers from
the Departments of the State Government, Railways, Military Enginecring Scrvices,
Defence, Post and Telegraphs, Telephones and other antonomous organisations in the
State, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

(/) Five persons occupying scnior positions from private industries and
research organisations having proficiency in the matters relatng to industries and
rescarch, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

{*) Five persons occupying senior positions from public scctor industries of

the Central and State Departments in the State having proficicncy i mateers relating to
industries and research. naminated by the Chancelior an the recommendation of the

A Vice-Chancellor:

(/) Five pecsons from Professional Engincering Socielics or instituiions or
badies or associations. nonuinated hy the Chancellor on the recommendation of the
Vice-Chancellor;

{m) Five persons of eminence from Small Scale Industries or

Enterprencurship Development Board or Apprenticeship Board of both Central and
State Governments. nominaled by the Chancellor on the reconmmendation of the

Vice-Chancellor:
(#) Quae person from among the teichers of each of the institulions given
below, nominated by the Chancellor on the recommendation of the Vice-Chancellor:—
{i} lndian Institute of Science, Rangalore.
(i1) Indian Institute of Technology, Cnennai.
(iii}  Indian Institute of Management. Bangalore,

(n) Regiomal Engincering Callegre. Tiruchirappalli.

*’ V.3 ik, (865)-—2
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Remegyal of
ooy,

(v} The Depariment of Englueering and Technology of the Anpamalai
University, Anmemulai Nagar, Tann! Nudw; and

(s} Members olthe Syndicrte not included in any v the above ilems.";
(4) in statute 13.—

(i) in clause (1) for the expression "Directars of constituent coficges snd

A P g PR

institutions maintained by the University”, the eapuession "Rirector” sholl be subsiituted;

(1i) in clausc (21, in the Table, i coluinn {1), for the entty "Director of
constituent colleges”, the cairy “Direcior” shall be substituted.

23. Farthic removal of doubts. it is hereby declared that members of the suthorities
ofthe Chennai, Madurai-Kaniaraj, Bharubiar, Bharsthidosan, Manonmanism Sundaranor
or Periyar University clected or nominated or viherwise as such members under the
Chennai University Act, 1923 (Tomil Nadu ‘Act VI of 1923). the Madurai-Kamaraj
University Act, 1965 (Tami) Nadu Act 33 of [965), the Bharathiar Univershy Act, 1981
(Tamil Nadu Act 1 of 1982), the Bharathidasan University Act 1981 (Temil Nedu Agt 2
of 1982), the Mononmaniam Sundaranar University Act, 1990 (Tamil Nada Act 31 of
1990} or the Periyar University Acl, 1997 {Tamil Nadu Act 45 of 1997), as the cuse may
be, from the colleges or institutions deemed 1v have been affiliated 1o the Anna University
under sub-section (5) of scction 38-A of the Anna University Act, 1978 (Tamil Nadu Acl
300r1978) and holding officc as such members, in any of the authoritics of the Usiversity
concerned immediately befote the date of the commencement of the Anna University
(Amendment) Act, 20601 shall continuc to be such mentbers tl] the term of office cxpires.

(By order of the Governor)

A. KRRISHNANKUTTY NAIR.

Secretary v Governnend,

Lene Departmen).
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Tie ollowing Act of the Tamil Nudo Legistitive Assembly recelved the nssent of
he Gravernor onthe 2600 May 2002 wnd is hereby published for general informagon:

ACT No.o 26 OF 2008,
bt gctfer do cntend the Ao Universigy det, 1978 ' -
e eacted by the Legislative Assembly of the State of Tamit Nadu i the Fifty-third
yeur o the Republic of Indin as follows ;-
Lo th) This Act may be called the Anna University (Amendment) Act, 2002. Short tirle nnd
I LM, conent
() 1t shall come into force on such date as the State Government may, u,
notification, appoint.
2. Inthe Anna Universily Act. 1978 (hereinafler referred 10 as thie principal Act),  Amendment of
4 in secthn 5. in clause (ag). the expression “und administratively” shall be omitied. section 5,
3. Inseetion 31 of the principal Act, in sub-section (1), for clause (i), the following  Amendment of i
\ ) Mle,
clouse shall be subst tuted, nanely;- section 31, T
(i) The admission of the students to the University and its constituent colleges ‘mc 4
and maviloring ol admission of the swdents in the affiliated colleges;”.
] 4. Afer scction 38-E of the principal Act, the following section shall be  Insertion of new
4 inserted namely - section 38-F. :
] lans.,
¥ CI8-L Transfer of certain Universiiy employees to Government. -

4 ‘1) Notvithstanding anything contained in sections 38-C, 38-D and 38-E, the Government
~ may. afizr consulting the Vice-Chancellor of the Anna University, direct. by gencral or
. special order. that such of the persons who have become employees of the University
4 under sub-section (1) of section 38-C, other than teachers, as are specified in such order
¢ shall stand allotied 1o the Directorats of Technical Education, with effect on and from such
. date as may be specified in such order, a1 such remuneration and upon such rights and
 nrivileges as (o pension, gratuity cnd other matters, as if they had not become employees
of the Univursil)':

Provided that no such order shall be issued without the consent of sich employees.

(2) The sums at the credit of the provident fund accounts of the employees
specified in the order under sub-section (11 as on the date specified in that order shall be
L transferred 0 the Government and the liability in respect of the said provident fund
accounts shall be the liability of the Government.

(3) All amounts as have been credited to the superannuation fund or other like
B funds. il any. on behalf of the employees specified in the order under. sub-section (1) shall
2be mid (0 the superannuation fund or other like funds, if any, of the Government. The
B amount so paid shall form part of the superannuation fund or other like funds, if any,
testablished by the Government for the | enefit of its employees.™. )

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary 10 Government,
Law Departiment.




